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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.82 of 2001

Date of Order: This the 7th Day of January, 2002

HON'BLE MReJUSTICE D+NoCHOUDHURY ,VICE.CHAIRMAN
HON:BLE MReKeKe SHARMA ,ADMINISTRATIVE MEMBER

1. Shri Chandan Dev
gostal Assistant (LSG)

3,C.0(sB) /3BCO
0/0 Chief Post Master General !
N‘E"Circle. Shillong essa so e Appl icant

By Advocate Hr.A.K.Roy, Mr.I.Gogoi
le Union of India represented by the Secretary,

Govt of India, New Delhi.

2+ Director General,
Department of Post, Dack Bhawan
Sansad Marg, New Delhi=110001.

3. Asstt. Director General (SPN)
Department of Post, Dack Bhawan,
S5ansad Marg, New Delhi-110001

4. Chief Post Master General,

Q‘&‘Ci:Cle’ Shillong. eoe see Respondents.
By MVOcate MI.K.Deb Roy' Sr.C‘GQS.CO
QRDE R

CHOWDHURY g (VC):

This 1s the second round of litigation pertaining
to stepping up of pay with that of his junior. The case
of the applicant for stepping ﬁp was duly examined by
the Chief Postmaster General, N,E,Circle and in fact
recommended for stepping up in the communication No+AP/AAO/
II/FIXN/89-90 dated 7th August'95 and the full text of

the communication is reproduced belows:=

"Subject:-~ Stepping up of of Shri Chandan
Debf Postal Assistant ICO%EK), 0/0 the CPG,
"Shillong with his junior Smt, M.D,Tiewooh.

Ref: Directorates letter NoO,51-3/95-SPB.1
dated 15.5,.95.

Sir,

Shri Chandan Deb was recruited as LDC, SBCO -

vide Ce0s Mamo No.Staff/89/1/77 dated 24.7,77
and he joined ag Lnc on 12+12.77(A/N) after

P
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completing prescribed training for one week

Smt. M.D.Tiewsch was recruited in the same

cadre later in 1979 and she joined as LDC on
13.6.79 after completing preecribed training.

Shri Deb was substantively appointed appointed

as LUC y,e.f. 27.3.83. So, Shri Deb was senior

to Smt.Tiewsoh and accordingly Shri Deb's name app=-
eared in Gradation list at S1.No,8 while Smt,
Tiewsbh's name appeared at S1.No.ii.

In the year 1986, Smt. Tiewshh was working

ag LUC at shillong while Shri Deb was working

&s LDCat shillong while Shri Deb was working in
two same cadre at Guwahati. In Feb'S86 a long term
vacancy occured at shillong in the cadre of UDC,
As per rule 50 of P&T Manual Vol.IV wheénhvacancy
is for less than a month. adhoc arraagement may
be restricted within the office/station. Here
since vacancy was for more than 4 months acops

for adhoc arrangement should have been extended
and senior most eligible official in LDC cadre

in the Circle (since SBCO gtaff belongs to circle
cadre) should havé been appointed to officiate, Buti
But this rule was not followed by the administra=
tion and adhoc arrangement was confined to the
office and Smt. Tiewsbh a junior LDC was allowed
to continue officiation in UDC cadre tilli Ker
regular promotion in 1987. The circumstances under
which this irregular arrangement was made is not
known and nothing has been recorded in the file.
The then officers who make the arrangement are
also not available due to their retirement /transfer,
Shri Deb of course, submitted a representation

on 14.11.86 to O«0¢ pointing out this irregularity
and seeking his claim as senior LDC for adhoc
promotion to UDC cadre but no decision was taken
immediately on his representation.

Both shri Ueb and Smt. Tiwsoh passed the

UDC examination.in 1987 and both weré ordered to
join in UDC cadre on regular basis and they joined
in July'7. In UDC {cadre also Smt. Tiewsoh was
junior to Shri Deb, While fixing pay in higher
post, Smt. Tiewsoh's pay was fixed at Rse 1230/«
on basis of pay being drawn by her #h UDC cadre
from Feb'86 with DNT on 1,2.88 while Shri Deb's
Egz was fixed at Rs. 1200/~ on basis of his pay in
i cadre with DNI on 1.7.88., Thus Shri Deb has
been drawing less pay in UDC cadre and Smt. Tie-
wwsoh has been drawing more pay due to her cone
tinued officiation in udc cadre prior to her
regular promotion.

The case has been examined by the under
signed thoroughly with reference to the fact
stated above and G+I+M,F, OS No,F2 (78)=E~III
(A)/66 Dtd. 4.2.66 reproduced as G.0eI rder belaw
FR 22 =0 and para 1 of Directorate's légter,No.
4/7/92- Estt{Pay=-1) dtd. 4.1.93 and found that
if fulfile the conditions mentioned there in and
merits for decision in favour of Shri Deb Since
Shri Deb was senior Smri Tiewsoh in both LDC
and UDC cadre his pay cannot be less than his

contd/-
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junior.Therefore Directorate may issue
necessary order for stepping up of his pay
to orate may issue necessary order for
stepping up of his pay to R. 1250/-(equal
Smt. Tiewsoh) in the scale of R, 1200=30-
1560 BB 40-2040 with DNI on 1,2,88, The
Chief P+M«G hag also seen the case and
recorded his denkite recommendation in the
file.,"” ' '

The Director of Postal Service headquarter in his communicae

tion dated 31st October'®95 addressed to the Director General

(PAP) Department of post also reiterated the same in the

following manner :-

P

"sir,

Information asg desired under your above=
noted letter are furnished below:-

(1) A copy of the representation of Shri
Chandan Leb submitted on 14.11.86 is sent
herewith,

(ii) Smti.Tiewsoh was appointed as UDC op
adhoc basis on 18.2.86 and she continued

to officiate as such till her regular
gromotion to UDC cadre in July'87 vide

O« memo No.Staff/584/SBCO/UDC/IIT dated
3.7.87. She was never reverted from the
post of UDC gince 18.2.86.

The ta S C dan D
(Aa4The. TepEgsentation of ;Shrd Chandan Deb

21.11.86 and on examination it was found
that the adhoc promotion of Smti Tiewsoh

to UUC cadre was ordered by the A.0. /ICO
(SB)yide memo No.ICO(SB) 122-1485 dated
21.2.86 giving effect of the order ffom
18.2.86. When his comments were called for
the suggested on 30.1.87 to obtain willing-
ness of more LUC'sg jn the Circle., While

the case was under process, the result of
ULC examination was declared and both

Shri Chandan Deb and Smti Tiewsoh were
promoted to UK cadre on regular basis

vide memo No.Staff/584/SBCO/ULC /ITT dated
3.7.87., Both the then 4+0¢/ICO(5B) and
APMG(staff) are no longer in service and

a@s such their comments on the above mentioned
irregularities could not be obtained. But
it is a fact that smti Tiewsoh being junior
was allowed to officiate in UUC cadre irre-
gularly causing this anomally which resulted
in drawing less pay by Shri Chandan Deb who
is senior to sSmti Tiewsoh. Therefore stepping
up of his pay to the level of Smti Tiewsoh
appears to be justified, *

In spite of discernible anomalies the Respondents by its

contd/-



communication dated 3rd December 97 turned down the same

for no justifisble grounds. No good reasons are discere

‘nible as to why the pay ofvthe applicant was not stepped-'

up in terms of FeRe 22(I)(a)(I) which was earlier 22=C,

We have heard learned counsel for the parties
at length. Considering the facts and circumstances of the
case we do not find any justifiable ground for not stepp~
ing up the pay of the applicant with that of the pay of
the jﬁnior..The order dated 3,12.97 is set aside and

| quashed. The Respondents are directed to Pass an appropriate

order for stepping up of pay of the applicant with effect

from February 1986 to the level of Srimati M.D.Tiewsoh.

Application is allowed. There shall however,

be no order as to costsg,

1 (S lhoh—, L,J,qw

(KoK SHARMA) * Do NeCHOWDHURY)
ADMINISTRATIVE MEMBER VICE.CHAIRMAN
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: I THE CENTRAT Aﬁu'_III CiTRAT IVE TRIDUWIAL

LA Cnemdona Deb

(An application under section 19 of the Administrative
Tripbuml Act 19285 )

| - BELWEEN -

i Shri Chandan Dev
Postal Ascistant (LSG)
I.C.0 (8B)/ SBCO
0/0 Chief Post Master Beneral
N,E,Circle ,Shillong.
| Feveeenees o APPLICANT

- AND -

1. Union of India ,representzed by
The Secretary ,Govt, of India ,
Ministry of Comﬁun_catvon
Hew Del hl .

2, Director General ,
Department of post, Dack Bhawan
Sancad Marg , New Delhi- 110 001

3. Asstt. Director General (SPH)
| Department of post, Dack Bhawen,
| Sansaq Marg ,lNew Delhi- 110 001’

4, Chief Post Master General,
H.,E.Circle , Shillofig.

oa 0 oq e oRESPONDEUTS

1, Particular of the order against which this
application is made &

Thig application is made against the action
i of the respondents in not stepping up of hig pay and
also the letter dated 3.12.97 issued by the SkR.Asstt,
Director General (E) which the ®pplicant has pegeivedss
i anx2XxXIx&AAGxX collected on 27.11.2000 (till now has

not been served by the respondents).

e Jurisdiction ofthe Tribumal

That the applicant states that the subject
matter of thig application is within the jurisdiction

| of this Ron'ble Tribunal .,



3. Limitation s

That the applicant also declares that this
application is made within the lime period as has been
prescribed under section 2L of the Administrative Tribunal

Act 1985,

4, Fact of the case

a) That the applicant i a citizen of India and
hence is entitled to all the rights ,protection and

previleges guaranteed by the Constitution of India .

b) That the applicant was recruited as LTC ,SBCO
vide C.0 memo NO, 8taff/39/1/77 dated 24.7.77 and he
mm—

joined as LuC on 12,12,77 atter completisg prescribed
training for one week . He was substentively appointed
as LIC w.e.f, 17.3.83 and subsequently promoted to the

post of UDC in the month of July 1987.

I
— .
c) That in the month &mr February 1986 a long

term wacancy occured at Shillong in the cadre of UIC.

During that period the applicant was working at Guwahai

as LDC . In the said vacant post one smt, M,D,Tiewsoh ,
el lews

who was working at Shillong was promoted on officiating

basis and she was allowed to continue in the said post

till her regular promotion to the post of UDC. Be it stateg

that said smt, M.IR Tiewsoh was junior to the applicant

in the LDC cadre . Shri joined in the LDC cadre on 13.6.79

and she was substantively appointed as LDC w.e.f. 27.3.23,

In the gradgtion list of that period the mame ofthe
applicant was at 81.110.8 while the name of Smt, M,D.Tiewsoh
as at §1.10,11 . But without considering his seniority

the authority promoted hies junior to the post of UDC and

allowed to continue till her regularksxkiar promotion,



. The applicant came to know about the said ahomaly in
the monthg of Hovember 1286 and immediately he submitted
a representation dated 14.11.26 to the Post Master

|
} General which was duly forwarded by the Senior Postmaster ,

ykdexki=
One copy of the seniority list of the relevent
period is annexed herewith as Annexure - A
One copy ofthe representation dated 14,2%1.36
} is annexed herewith as Annexure - B
a) That in the year 1387 the applicant ang his

| junior Smt, M.D.Tiewsoh passed the examination for regular
promotion to the post of URC and both of them joined the

L UDC cadre in the month of July 1987, As the time of fixing

of pay, the applicant's pay was fixed'at B 1200/ in the

| UDC dadre and that of Smt, M.D,Tiewsoh was fixed at &

| R 1230/- . Tt is partinent to mention that as Smt. Tiewsoh

was continuing in the UDC cadre since Feb'86 she was

drawing & 1200/- p.m. due to her officiating promotion

and hence on régular promotion she got the benefit of

one increment, It is also to be stated that at that time
of promotion to the post of UDC, the pay of the applicant
wag R, 1130/~ p.m. in the LDC cadre whereas that of

sat. Tiewsoh was &t B1110/- p-m. in the LDC cadre.

e) That against the aforesgid illegality ,the
applicant approached the Respondent H0,4 for a number of
! times and aleo submitted his representationg in response
of which he was algays given assurance saying that the
matter had been referred to the Respondent HNO,2.

’ 0 That on 3.8.23 ,the applicant preferred his
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representation to the Respondent NO,2 through proper channel
authority,
and the same had been forwarded by the RespanrderBxNfxx&
vide his letter dated 16.8.23 .In the said forwardéng
letter the Respondent had stated the whole fact requésting
for early reply on the mattdr as the said authority had
the power to take decision, AEter receiving the said
forwarding letter the Agsstt, Director General vide his
letter dated 27.10.923 asked the Chief Post Magster Eeneral
to sen@ the copy of the applicant's representation as the
same was not reacned and hence the Respondent H0,4 sent
the copy of the same alongwith letcer dated 16.11.923
Copies of representation dated 3.8.93,
forwarding let ter dated ]5.8.93 letter dated 27.10.23 and
letter dated 16.11.23 are annexed herewith as Annexures -

C,D,, E and F respectively

g) That inspite of receiving the copy of the repres-
entation ,the Respondent HO, 2 was silet for long time ,
and hence the applicant preferred reminder dated 8,12.23
which was forwvarded vide letter dated 31.12,93 ,reminder
dated 29.2.,24 which was forwarded vide letter dated 29.2.24
reminder dated 28.2.24 which was forwarded vide letter
dated 28.2.,24 and reminder dated 7.3.25 which was forwarded
on the sagme day vide letter dated 743495 by the Chief
Post Master General ,

Copies of forwarding letter dated 31.%2.23,
2.3.24 , reminder dated 23,2.24 and reminder datdd 7.2.25

are annexed herewith as Annegures - G,H,I,and J respectively,

h) The respondent N0, 4 vige his letter dated
7.8495 againg proposed for stepping up of pay of the




applicant with his junior Smt, M.u.liewsoh ., In tie sald
letter he gave detail of the fact intimating to tne
Respondent 10,2 about the illégality of ofticiating
promotion of the applicant's junior in the year 1986 due
" to which the discrepancy in the pay scale has been caused
after the regular promction in the UDC cadre . The siad
letter was sent in responde to the Directorate's letter
dated 15.5.925., After receiving the s2id letter dated
7.8.25, the Section Officer (PAP) ,Department of Post ,
New Delhi wrote a letter dated 11.2.25 to the Chief Post-
Master General reguesting to supply the copy of the
applicant's representation dated 14.11.36 and the date
from which Smt, M,D.Tiewsoh officiating as UDC and worked
in the post continuously . In the said letter it was also
@ informed that the matter had been examined in consultation
with integrated finance Advice,
Copies of letter dated 7.8.25 and 11.2.95

are annesed herewith as Amexures - K and L respectively,

i)y That on receipt of the aforesaid letter dated
11.2.95 ,the Director of Postal Services (HQ) Shillong
vide his letter dated 31.10.25 sent all the information
alongwith the copy of the applicant's represenatation

| dated 14.11.86 to the Director Genearal , In the said
letter alsp it had been clearly mentioned that the &mt.
M,D.Tiewsoh is junior to the applicant and hence
stepping up of pay to the level of Smt, Tiewsoh would
appear to be justified . In the said letter it was also
been indicated that the officiating promotion of Smt,
Tiewsoh was illegal ag the post was occured vacant for

more than four month in the year 1286,

L
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One copy of the letter dated 31.10.95 is annexed

herewith as Anmnexure - M

| 3) That as no reply has been made by the authority
on the matter , the applicant preferred amother represenmataion

dated 14.2.96 to the Director General (PAF) and the same

has been duly forwarded by the Respondent MN0,4

The copy of the representation dated 14.2,26

alongwith the forwarddéng letter dated 14.2.26

; is annexed as Annexure - N ,

k) That the applicant states that inspite of his

repeated representations and reminder ,no action has been

taken by the respondents due to which the applicant gets

I lass pay and hence in the year 1997 the pay of the applicant
§ ; was fixed at Rs, 1560/- whereas Rksxinurksr thd of his
junior was fixed at B1600/- . Be it stated here tmat

being a senior person he should have been given the chance
of officigting promotion in the monthx of February 1296,
but that had mot been done and hence this discripancy

in the pay scale has been caused , Be it also stated that
at no point of time ,the applicant ever forgo his promotion
| % and hence he should not be depriecved of hig legitimate

ﬁ pay scale at per with his junior .

&

! 1) That being aggrieved ,the applicant approached

thig Hon'ble Tribumal by filing the Original Application
P §O. 132 of 1998 and this Hon'ble Tribumal was pleased
| to dispose of the same by an order dated 1.7.98 directing
the respondents to dispose of the represenation of the

i applicant within a period of two months .,

I Copy of the order dated 1.7.98 is annexed as
| Annexure - 0

v
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) That the applicant begs to state that ingpite of
the order of this Hon'ble Tribumal he did not received
any repponse from the Respondents NO, 2 and 3 and he
always persue the matter in the office whekhea whether
any decision has received from the Delhi office and he
becane disheartened . A1l of a sudden on 27.11.2000 , Wwhen
he was dealing with a file in the office ,he came through
one copy of the letter dated 3.12,97 issued by the
Respondent HO, 3 to the Respondent NO, 4 and he came to
know that the matter has been disposed of by the saigd
authority muchg earler before the filing of the earlier
origimal application and also came to know that his elaim
has been rejected by the higher authority , Be it stated
here that till date the Respondent HO, 4 has hot of ficially
informed about the said letter /decision to the applicant .
The applicant himself collected one photo copy of the 4
said letter .

Copy of the said letter dated 3.12.97 is

annexed herewith as Annexede ¢ P,

n) That the applicant states that the respondents
have rejected the claim without appling their mind in

the relevant Rule and O0ffice Memorandum dated 4,11.93

and aceordingly deprieved the applicant his due pay scale,
Being aggrieved the applicant approache thiis Hon'ble

Tribunal by filing this application ,

5. Grounds for relief :-
i) For that applicant 's junior was given higher pay

due to illegal officiating promotion and due to illegal

continuation kin the higher post .
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ii) For that in the year 1286 ,the post of UDC occured
vacant in which as per seniority position the applicant
wuld have to be promoted but the resﬁondents, withoub
considering hig seniority allowed his junior to officiate
in the higher post till her regularisation in the sid

higher post,

iii) For that as the applicant never forgive hisg
claim ,the respomdents should have promoted him to the
sald vacant post on offickiating. capacity and would have

allowed him till regularisation ,

iv) For that the action of the respondents ig a
continuous mrong and refusal to stepup his pay is illegal

and against the relevent #ule and circulars.

v)
-For that it ig admitted fact that the said junior

persongx was allowed to continue in the higher post on
of ficiating basis wrongly without considering the seniority
of the applicant and due to her continuation of officiating

capacity ,the present discrepency has been occured .

vi) For that the respondents have acted illegaly in
ot communi cating the letter dated 3.12,97 issued by the

Asstt, Director General ,

vii) For that the action of the respondents is violative
of Article 14,16 of the Constituiton of India and hence

is not maintaimble in the eye of law.

viii) For that action of the respondents is against

the principle of matural justice and also all canons of law,

ix) For that at any rate the action of respondents is
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not maintainable in the eye of law and hence is liable

to be quashed.

6. Detailg of Remedieg agvailed :

That the applicgnt declares that he has taken
recourse to all the remedies available to him as stated in
the fact of the case but failed to get justice ang hence
there is no other alternative remedy open to him then to
approach this Hon'ble Tribuml,

7 o Matters not previously filed or pending before any
court

That the applicant slso declares that he has not
previously filed any application ,writ petition or suit ,
except the O, A N0, 132/98 , regarding the matter in
respect of which this appdication is made, before any court
authority or any other bench of this Tribumal nor any such
applicgtion ,writ petition or suit is pending before any

of thenm .

8. Reliefs sought for :

Under the fact and circumstances stated above

the applicant prays for the following reldefs :

i) To quash and set aside the letter dated 3.12.97

P OeCeIl
(Annexure - P} .
ii) To direct the respondents to pass necessary order

stepping up the pay scale of the applicant and fix the

sare w.e.f's February 1286 at per with his junior ‘s pay .

iii) To direct the respondents to extend all other

benefits on the basis of stepping up of pay .
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iv) Pass any other order /orders as Your Lordships

may deem fit and proper.

V) Cost of litigation,
2. " Interim reliefs praved for

Under the féct and circumstances stated

above sthe applicant does not pray any interim relief,
10. ® e Sg 0 %0 s 800

11. Particulars of I,P.0 :

i) I,P.O. NO , 5 ag20'\*
ii) Date of issued & 5-2"2°°
1i1) payable gt :  Guwahati

12. List of enclosures :

As stated in the indéx.



VERIFICATIQN

I, shri Chandan Deb ,son of Shri Paresh Ch, Deb, aged
about 48 years ,working as Postal Agsisgtant (L3G), I.C.0(SB)
SBCO, in the office of the Chief Post Master General ,
Shillong do hereby verify that the statements rade in
paragraphs 1 to 12 of the application are true to ny
personal knowledge and the submissions made therein are
believed to be true on legal advice, and I have not

suppressed any material fact.

Place : Guwakah Wmﬂeﬁ

ate : lo-2-200)\
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(ﬂ;aff Grj.cvanc Cell ) oo
W
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nated at Gauheti the ﬁéth

subys Praycr fo

P
o
| | | Hovembar '86¢

1

' b
(Through pronr chanrel. )

I.).' riciating in UiX cadre of 1CO amd

)élrinw' gr"wnisatiu. in temporary vacancy?.

‘.

Pt ,

Rr:s;;ected éfaj,r:hE Ll j .

ol th Gue rospect anc humble submis sion-L ¢
heg to 8 lay ‘Jgfﬁoire you the f:o].!onvimJ few linces for favour
of your €o "“’mf atione ‘ '

z .
i.' " F I have cone to *’now that , the vacant poésts\
of M & ‘rci ctl pairing and IC0({s3) are filled .up on.adhoc
' prcmotio' of | jupior LpCs. without allowing chance to the ..enior

gave ma fray nopitory

Hy

Attaested by |, |

\ [d
Advocate,

e , In these vacancies the juniors ara

“to?
RUAS
H

'6

qbfatd as UDPC on edhoc wasls in places where ’
! .
136 allm»u*:—c‘. to o 50, This act of }Ein'ciriesa, will,

lusg both ot present and in future, . .

npth klo recards Bir,

Yours:s faithfully,

. o ?QC‘L% -

J ) ( CHNMDAN DEY

- : LI SRCO,.
sauhatd .0

|

B

"t

‘

]

‘

DX 1ntE ?ﬂx )‘
: officia'tlzing ﬁﬂpanuwsly for 10 months and no option \_oaas, calle:d‘
Y for froﬁ\ tmi’fsf.‘r': or 'U).,S; . I au also <‘nniorr1tho<*e !..Ix:s:.now.-_‘..
. | . officiar;.l.m.,f ﬁlll C in circle peaflring ams 1CO(H 3 ), .
. . ‘|i! ’[ viow o his if I get promotion infut.ure
- l 1* (31:(3}l F'l}ﬂ)h -:c:w anasadly regarding f£ixation o:. gay )
: ’ ; , Mmay o€ ‘u\ boiwfaj:n my Junior and me due to such 'adhoc ».p.rgnotion‘j
RIS ) f ‘ -
. . il . | .
f ",l therefore, I roquost your Kndself to QJ.V? me

R}

-

i

v m



. e e

eV A+ e e

Ll w_._q_,LM i

—dia

U7 5 AT P bt rs a1 B e e e o e e s b B MR 300 ia e aae— A gisa o ik ath mm T a e et D o = ke mae o TN A 2 e

- 14a-
—B" PAnnvrna - & -8
il ’T
To v ws2E

The Directer General,
Department of Pests,
Dak Bhawan, Sansad Marg,
New Delhi - 110 00l.

(Through preper channel)
Dated Shillong, the 923/ August5939

Respected Sir,

: Most respectfully and humbly I heg to apolzge. for
encroachment in your valuable time and to Luy down the followe

'ing few lines for your infermaotiosn and necessary erders,

That Sir, I joined in.-the department as L.D.C., on
the menth of Decemberp 1977 and have passed the U.D.C,,

.Examination and jeined in the pest of U Pau., in the moenth

Of Jul Ys 1987,

That Sir, two of my juniors viz., (1) omti MeD e
Tiewsoh and (2) Shri B. Deb Yo, C.(SBC) now P.A., have
jeined in the pests of U.D. é., in the menth of Juiy, 1987

. &nd Feb'n9 respactivelzhbut are drawing pay mere than me,

The pesition shewn in the enclesed Annexure-I. I have explai-~
ned the position several times to the Circle Office, Shilleng
but ne information has been received from them.

I, therofore, request to your henour to arrange
to examinn tho case and Issue necossary order. fer fixing my
pay at the stage it sheuld be and for which act of your
kindness T shall remain evor giateful to youa

Vours faithfully,
( ChandanfDeb )
pu/\e \)obobcno /tf/jﬂ)
Palring init,
/O the Chief P.it. o oy NeE.
Circle; Shilleng. .
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Statement (ANNEXURE)

i N

- 4 weo-ps)  (wm-rt)

a Self (Am-P4)  Smti )5.D.Tiewsoh, Shri B.Deb
T ' 747.C./150(53)  U.0.G., SBCO UsD.Ce, SBCO
R S79v=Shilleng. Iuraﬂﬁ-Q L&/ﬁjé%b FTura=H30.,

Date of commenc@ment
.of sorvice in the
bepartneﬂt as LoD.Co
(now P.A?)

Period of officiating
[as IJoD oC.(nOW polle)

Yo ;
.
S ey

l

i1
‘ .

Date of passinq the
U.D.C. Promotion

- exam.
Date of getiing
premat1one
Pay at’ th@ time of
atting hromot fon
n the 3C cadra.

Pay fixeé at the
wumufeadré at the
ime of bromotiono

@,«@/w |

i
\w
i‘;‘..“.,«.a
L “. ol : |
Y - !
‘i g ¥ |
____ il
ST
LT RO
S |
’,"’-‘\1- T ‘ ‘
S I l
b oL
)v. B if’!_‘ I
L i '
LW LTI '
'. i i X
L Advocay ’
S | cate.
- e jﬁ g
N L
I |
o {’f : )
P
e
:.7_ " ot \ﬂ" "
'.__;,\_‘.,‘v f‘.?' by .
LY .A> . ‘ {
. H
E |
v * }
4

Co0. &w7ﬁ7

Dec?, 1977 Juho, 1979
- Feb, 1936 to
fuly, 1297,
['(»ﬁ:x'z,n/‘ Vt«'l&"/\/fL
post)
June, 1987  June, 1907
July,1937  July, 1987
501130/  Rs. 1110/~
Ns e 1200/~ Ns. 1730/~

Ay

L 142 [

L2 S

2. ~ iy L7, 2wl So

.féﬁéaniy

Sha //{? @(‘10

Aug', 1982

Feb,1986 to
July, 1987,
(against
vacant pest,

JaTIY' ,1.9890

Feb',1989,
fse 1090/

e 1260/"’ o

Deprdes

/Q.'Aizél

s S SN
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vy , . DEPARTMENY. OF POSTS: INNIA ‘ . ) a( /
%?gd;'~J opFicE OF THE CHIZE DOSTHASTER GENERAL NoE. CIRCLE SHILLONG=1 . ¥
6 A ) : : , . . |
el

- v M{-_..__,____” i . ' C

MRS s R S ﬂnm%mmn&~&@$?

".W"'"" ’“'. PR ;.J.)! - - . | \
s:-(S»’hu-.‘.x.:.Jw,.r- ) ‘ The birector Genexals , | fD

i - Departmant of Posts, (PAD Sec)

S pak Bhavan, New Delhi-110 001.

|
|

‘ .
No, AP/AAO/IX/FIXN/89-80  Dated at-Shillong the 16th Aug?s3,

Sul s Stepping up of Py of Sxi Chandan beb, UDC now BR,
i ICO (SB), 0/0 tha Chicf Postmaster Generalp N.E.
EE Circle, Shillong with his Yrourex junier Smt, MeD.
Ticwsoh, . k

Refitm New Case,

A representation dtde 3.8.93 xeceived from Sri Chdndan
Neb, WX, now BA,XCO(SB) of this office on the above &ub ject
13 ‘forwarded herewlth for decision at your end 3s the case
could not be settled at this end due to the redson that the
juitior Smt.M.D. Tiewsoh is drxawing wore pay due to fortuituous
local offdédating promotion as UDC on ‘18«26 prior to reguler
promotion, : :

: ~ The relacive mexite of Sri Chandan Deb, and Smte
MeDeTicwsch @re given on the following points,

Chandan . Nebh Smte M aD.TieWEOh

“owe .. 1, DAte of appolntment.is
RN - BIC cadxe S 13.12=77 13+6-7¢
e 2, DOte of Prupotion &s unc 20~7-87 (A /N) 3787
. ©.oen regular haSIC. , :
L2 3. Dosfc pay in LnC. Cader at the 1130/« 1110/
{1 ST t.inme of promotions .
' 4, ray ot which f£ixed in 1200/« . 1230/~
‘ pranotion with D.N.1.  D.N.I. 1,7.88  DeNoI. 1.2,08
W Q"”‘;';‘ ‘5, .Cradation List No.as ' 8 11 |

. LIC as on 1,7.88 R

In this connection it 1s stated that hoth

{7s 0 o 7 ithe Official were qualified in the UDC examination held in

J. Auguest 1986 and promoted as UDC Under RMG, Shillong No.
- Staff/584/UNC/I11 dtd, 3.7.87. The pay of - Smt.ele D Tiewsoh W=
X2 at @ higher stage due to the. foreuitous Officiating promo=

i
I S Y tion offexed- at local level and cadnt therefore be decided

. at oux. level. : .
P ' The Service books of the Official will be for-
wiarded as and when ¢2lled fore. )

i S . An early reply in the matter is requested.

'Z I " ; m; A v * . ’ . ’o
. 2 Enclos-~ As above ﬂ M —<T#19 )
] P. VAITHINATHAN )
- ‘ ' . - CARO/ IFA
C T Copy tote For Chief P.M.G. Shillong.

'? ," ~ Shri Chondan Deb.~P.A. 1C0(SB) C.0.Shillong fox
" ipformaticn Werete @pplication dtds 3.0.93

For Chief Postmaster~General
N.C.Circle.Shillong=-793001

dle
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N0,51~6/93-SPB~1 “ et
Government of India 5\¢\ﬂ @A — P = EZ i

Ministry of Communications
Department of Posts

Dak Bhavan, Sansad Marg,
New Delhi - 110 001,

© bated :
P - eed s 27 00T 1997
_ A

fi' .i ;f? : | The Chief Postmaster General

T . .f g N.E Circle,
S P ‘ SHILLONG-1,

o
oo b o .
b R .":)I" t
A !

Sub s Regarding stepping up of pay of Shri Chandran Deb,
PA ICO (SB) with his junior Smt, M.D. TIEWSCH.

- on " om ak en o= e

- 8ir,-
"’iév' o I am directed to refer to your office letter
L y NOQAP/AA@/II/FIXN/89 90 dated 16-8-93 on the above

1. . -subject and to request you to furnish a copy of the
1. representation of the official as the same has not

- [ S,
e T “been reached here,
- . g
s
” B
..... i
S T E Asstt Dir.General ( spN )
l\‘ > R . i . /
1 TR - o
R | .
Lt ’ ;
ik b oL :
‘«. - //‘<§ - ..
s EERT i | “""""""’Ewn
» o JNF;%
. L e B
; | . "+ H
¥ ‘ '.l'f'-er‘ - i
- SR ;
. 3t C o
t . 3
| /"l 35
T K4 |;
- o ;
Ty : %
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DEPARTMENT::OF POSTS.

To

The Director General,

Dbpartment of Posts. (PAP Section),

Dak Bhavan,

New-Delhi = 110001.
NO.AP/AAO/I'I/FIXN/89~9O Dated at Shillong the 16th Nov'93.
Subject:= Ste ging up of pay of Sril.Chanden Deb,UDC now FA,

ICO? B),0/0 the Chief Postmaster General,N.E.

Gircle. Snillong with his junior Smti. M.D.Tiewsoh.
Ref:~ Your letter No.51-6/93-SPB-I dtd. 27-10-93.

Sir,

A copy of the representation from Shri.Chandan
Deb,PA/ICO(SB) 0/0 the Chief Postmaster General, N.E.Circle,
Snillong in respect of the subject cited above is sent here-
-with as desired.

Encloz~ 2 (Two)

( Dul
Asstt. Accounts Officer, (Bgt),

for Chief Postmasier General,
N.E.Circle,Shillong -793001.

o6ee e
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5 ~ DEPARTMENT OF POSTS. |
¥ OFFICE OF THE CHIEF POSTMASTER-GENERAL.N.E.CIRGLE,SHILLONG-79300%.

N2, AR/AAO/I1/FIXN/89-90 Dited at Shilléng the 31st Deo'93,
z;w.” ' ) D e ; S v

-

I
. S
DA T el £ IS

]

| IR . :
b Too -
IR, ; The Director General, -

N Department of Posts, (PAP Section),

O

NS NEW-DELHI -110001.

b e

M e

il
e ! ‘Su‘pject:" Stepping up of pay of Shri.Chanden Deb ,UDC
AT now PA.ICO(SB) 0/0 the Chief P.M.G.,N.E.Circle,
‘ﬂ _{:ﬁf»', Shillong with his junior Smti.M.D.Tiewsoh.
5 Z
0

]
- .
v
Ml

. Ref:~ Your letter No.51-6/93%-SPB-I dtd.27-10-95.
b A reminder to representation received from
"o i+ - Shri.Chandan Deb,PA/ICO(SB),O/O the Chief P.M.8, N.E.Circle,
_Shillong in respect of the subject cited above is forwarded
herewith for favour of disposal at your end. The original
» " representation was forwarded vide this office letter of even:

1" imumber dtd. 16th Nov'g3.
| ’ An early reply in the matter is requ ted.,

al J/}J

k .Enclos~ As above. (P. VAITHINATHAN)
W CAO/IFA

ST R | for Chief Postmaster-General,
e | N.E.Circle,Shillong-793001. °

L ;l

R

RN Oopy:to U ) .
el Shri.Chendan Deb,PA/ICO(SB) Cs0.5hillong for infor-
mationy | ~

\/ . -
coeoo
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The Director General
Department of Posts, (PAP Section),
Dak~Bhavan,

Sansan Marg,

NEW-DELHI -110001.

Stepping up of pay of Shri.Chandan Deb, UDC
now PA,ICO%DB) 0/0 the Chief P.M.G., N L.Cir-

cle, Shillong with his junior Smti. M.D.Tiew-
soh. :

Your letter No.51-1/9%-5PB-I dtd.27-10-97%.

A reminder to representation received from

* Shri.Chandan Deb, PA/ICO(SB),0/0 the Chief P.M.G., W.E.Circle,

Shillong in xeSpect of the subaect cited above is forwarded s

© herewith for favour of disposal at your end. The original repre-

~sentation was forwarded vide thls office letter of even No. dtd.
16th Nov' 95

An early reply in the matter is reguested.

. Enclo:~ As above. ) (P. VAITHINATHAN)

CAO/IFA
for Chief Postmaster-General,
N.E. Clrcle Shlllong*793001.

. Copy to:~
: ; : Shi'i. Chandan Deb,PA/ICO(SB) C.0. Shillong for infor-
. ~mation. ' , '
35 C
for Chief Postmaster-General,
<i’///,/ N.2.Circle,Shillong~793001.
Aticzted by
g
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| DEPARTMENT OF POSTS.’
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' ‘{N:O.AP/AAO/II/FIXN/B‘)-QQ DATED AT SHILLOWG THE 20TH BEPTMO4

i A e . A : j
D L, YO VRV | JNE Y QT AU PRI & Lt 2 3he
FE TR

A
To o .

. e Asstt. Direotor General ,( SFN)
0/0 the Director General, '
Department of Povts,
Dak~Bhavan,Sansad Marg,
New-Delhi-110001.

S j+3ab5éc§:m Step’inﬁ up of pay of Shri.Chanden Deb, UDC
S now %Aw CO?SB)O/O the Chief PoM.G.,N.E.Circle,
Spillong with his junlor Smt4. M. Ds Tiowo0he

X Refae Your Letber No.51=1/95-512=T dtd. 27-10-97.

‘o
it v .
{

o , A reminder to representation received from Shri.

Chandan Deb,PA/ICO(SB),O/O the Chief PoMaG.,W.E.Olrcle,shillong

T in| respect of the subjeot oited ebove 19 forwared herewith for
oo favour of dlsposal at your end. Yhe original representation was
BT forvenrded vide thie ofiive letter of even No.dtd.16th Nov®93.

An ewrly reply in the matter is requesteds

ﬁ{#.j ¢ - .
S Enolos= As above. : ,zgg:///’
-’ o | | (A.OVBISWAS)
CAO/1%A

| for Ohief Postnaster Gencrel,
' N.E°01rcle,3hillong—793001.

SN o . Shxls
3 hE. inforumation.
;

; B .
- (;_,///// A for Chief Postmaster General,
4 Shillong=793001.

Chandan Deb,PA/ICO(SB) C.0.0hillong for

N.E.Cirole,

%’.r""\ Attontod by

} ~».,_ ‘ l @MJ’ cesves
e on oy M}/ ’

{ 7"\;‘-“’ .-'. Advoca'tao .
i .

| .
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Advecate.
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To —~ 28— (bq)

The Direotor General,{PAP Section),
Depertnont of Poste,

Dak Boaven,Sansad Marg,

Now Dolhi-110001,

(Througl: proper cilannel)

h]

Sabjects= Stepping up of pay of Shri.Chandan Deb,UDC,now PA
100055 0/5 the. Ghief Perst. M.E.Clrole,Shilleng |
with hie gim junier SmtieM.D.Tiewsoh.

Sir, .

Kindly rofer to ny representation dtd.3-8-33 on the
gbove mentioned subjeet forwarded to Dte. under C.0. Shillong
Lottor NO,AR/AO/IL/FIXN/GY=90 dtd+16~8-97 subeequently rem-
dndaed on 8-12-93 and 29=3~94. '

Sir, I joined the R Department as IDC on 13=12=77
and Smbl.Y.D.Tiowooh joined the semé post on 13-6=7G, Both of
us got promotion to the cadre of UDC in July°®87. The pay of
nine and that of Smtl.Tiowsoh in ILDC celre on 1=7=87 was
e 1150/ and 1110/= respectively in the scale on piomotion as
UDC should have been f£ixed at f3,1200/= in July®87 in the
acale of 1200-30~1560 EB 40~2040. From Peb*86 two posts of
UDCa were vacant at Shillong and against those posts Smtie. .
HoDo Tdowaoh and Shyd. B, Dab LDCe Loth junior to e were

.Soatea for officlation. In continuation to hor officiation,

utd, Tlewooh got regular promotion to UDC cadre alsong with

o dn July®s7. By wirtue of her officlaiing in hizher cadre
from ®eb'36, She eavnad one inerement in Feéb'87 in higher
cadrre and her pny on reguler promotion to UDC eedre wes fixed
ab 3,7230/= in July®37. Even though I was senior to her in
lowor ocadre, I uny not ;ilven scope of officiation as heoence

I vuns poateri in another otation where such s0opo was not thera.

- Jir, as per rule 50 of P & T mmmat Manunl Vol-~XIV
offlolating arrangonont may be rostrioted to the offlciels of
the omie station provided the duration of such errangement

d3 not woro than 4 montho. In this case the vnoancy was regu-
lor in nature for cirole cadre staff end reagonably a sonior
offiolial ehould have been given chance to officiate against

‘such vacancy. Incidentally I kiko to mantion. thet I wes post-

ed ontalde Shillong and since 1985 I had been puskmlxEs apply=
ing Lor ;my poatiagz at Sb.illon%ra Hed I been posicl to Shillong
at that time ,I woald have 4 chance to officiate against
the vacanoles where Sati.MeD.Tiowoun and Shri.B.Deb(Junior

%0 Swti.Tiewosh even) were given scope to officiate. Neither
- I was transferred nor I wag given scope to officiate as UDC

from Peb®86 dsaplte my representation dtd.14-11-86 ngainat
irregular promotion of my junoir, Whéch aontributed to depri-
ve me from the benofit of officiation and later in £ixation

“in pay in higher oafdre on regular promotion. On the othew

hend 1y junlor was given the undue benefits reosulting fimat-
ion of her pay at higher stege in UDC cadre.

In the clircunstances ,I beg %o pay that your
honour MR would examine the cage in correct perspective
and favour me with necessary order of atepping up of my pay
to- that of my junior , ,

Piaoes= w\//ﬁ?l

| Yourg~faithfully, -
Dates= Q&W/ 94 | ’ , . k

{Chsindan Teb) .

PA{IOO(SB) +0/0 the GeRoM, Co
N.E.Cirole,Shillong=-793001.

2 T
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PR Y DRPARTAENT OF POST(INDLA M —k )\
ALt OF T GUIEP POSTHMASTEL GANSRALele £5CIROLE, SHIL ONG=1, D :
S . < Ig v
.0 AR/ BAO/ 11/ FIXW/ 8990 Dated at Snillong the 74 /ered 95 i
’ Too \ '
- SR The Asott, Virector Generazl (PAP Section),
SR ‘. 00 the Dircotor Gonersly
, . Departuent of Posi,
Dalc Bhavan,Sansad Horg,
" Tey Deni=110001.
Sub;geo{tsa Stappin§ up of gay of Sard Chanfan Deb, UDO
L nots PA,ICO(3B) 0/0 the Chief PoMeG, oHeB.Cirole,
B Shillong with his junior SmtleMeDeTicwsche
< _Bef s~ Your lettor No, 51=1/93eSEBel dated 2710493

B L A reminder to ropresentation roceived from Shri
L  ChanGan Dob PA/ICO(5B),0/0 thae Chief PoM.Ge ,NeBsClirole,Shillong
. in respect of the subjeot ok ted above is forwarded herewith for

, . guvour of disposal ot your end. Tho original reprecentation waa
" forverded vide thie office letter of even Fo. datpd 16th Nov®93,
. An egrly roply in the matter is requested.

- ] \
e - Bpolo 3= A9 above,

‘% ‘ - ';\,'ﬁl/f (’ {,?Qf

Lo ' o { 3.lsBatra ) \ .

¢ . . CAO/IPA

o A for Chief Poatmaster Gaenerel,
ST . . No o 0410104 Shillong=795001,

s . !

. Gopy tose - L

U 4y sSeotion 4(ACeT - (PAP Seotion),0/0 the Dirsctor
S ‘ " Goneral, Departmont of Post, Dak Bhavan, Sanoad Marg,
I Tlow Delhi=110001,{¥or kind attention to Mr Guptale

SV 2, @arl.Chendan DobyRA/ICC(IR) 000, Saillong for informstion.

: ’ 93
Poxr Chief Postundte: G%neralo_
NoioCirele,thillong=7 3001,

G s WD KR

’ 1
. . l -
Lif, -
At '

aene
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The Asstt. Director General(PAP Seotion),
0/0 the Director General, '
Department of Post, : '

Dek Bhavan,Sansad Marg,

New Delhi~ 110001,

t

|

r & Throdgh Proper Channel. )

SubjeotL- Stepping up'of‘pay_of Shrio Chandan Deb,UDC ndw

| PA/IUO(SB),0/0 the Onief P.M,G.,N,E,Cirele,fnidiong
i. with his junior Smtio M. D, Tiewsoh, ‘

: Kindly refer to Iy representation dated 3,8,93 on

the above mentioneq subject forwerded to Dte.under C.0.5hillong -
letterfEboAP/AAO/II/FIXN/89~90_dated.16,8.93 subsequently remin-
ded. Ol'! 8012093g 2903094- and 2899094-9 L . '

| ’ .
: Sir, I joined the Department as IDC on 13,1277
and Suti.M, D, Tiewsoh joined tho same post on 13,6,79, Both of
ud got promotion to .the Sadre of UDE in July‘sy. The pgy of
mine and that of Smti, Tiewsoh in LDC cadre on 1,7.,87 was f8s 1130/ =
and 1110/ respectively in the scale on promotion aw UDC should
have bean Lixed at R4 1200/~ in July®87 in the seale of 1200=3Q=

. 1560 EB 40-2040, Fronm Feb!86 two gosts of UDUa were vacant at

-+ Shillong end sgoinst those poats
‘LCa bggh '

ritlo Mo Do Tlownoh md Shri.B,D8b
unior t0 mw were posted for officiation. In continuation
%o her offipointion, Smty Tiewsoh got regular promotion to uDe -
Cadre: along with me in July ‘67. By virtue of her officiating in

- higher cadre from Pab‘06, she earned one inorement in Feb'S7 in

higher caire ama her pay on reguler promotion to .UDPC cedre was
fixed at Mo1230/= in July'87, £ven though I was senior to her in
Aowver cadre, I wes not glven soope of officiatinn as becense I

wa8 posted in enother station where such 860pe was not there,

~ Bir, ae per rale 50 of P & T Manual Vol-IV offioiating
arrangement may be restricted to the officials of the seme station
ed the duration of such arrangement is not more then 4 months.

~In this case the Yacandy was regular in nature for oircle oadfe

8taff and reasonably a senior official should have been given
shance to officiate againat such vacancy.' Incidenta}ly I like to
mention that I was posted outside Shillong and sinos 1985 I had
been applying for oy -posting at Shillong. Had I been posted 4o
Shillong iat that time, I.would have got chmoae to officiate

againet the vacanoies whepre Smtis Mo Do TAewsoh and Shri.B.Deb(Junior

- to 3mti,Tlewsoh even) were flven 80ope %o officiate, Neither I

wag transferred nor I was given acope to offioiate as UDC form

- #eb®86 desplte my representation dated 14,11,86 against irregular

promotion of my junior. Which contributed to depirive me form the
benefit of offioiation md later in fixation in pay in higher cadre

"on regular promotion. On the other hand my Junior was.given the

undue benefits resulting fixation of her pay at higher stage in
Ube Qadl'eo

In the oiroumstances, I beg to pay that your honour

Vwould.examine the case in corroes! perspective and favour me wi th

‘neceasary order of stepping up of ny pay to that of my junior, .

Dated at Shillong - Yours thfuily,
the ZA e d'7 5 4 - el
\ . ' é Chandan” Dab)
4 PA/I00(5B),0/0 the C.P.M.G.
' NoEpcirole,shillpngf793001e
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ooy s AR/ ANO/IL/TIRN/60=] Dated at Shillong the 774/ *95
oy e o _/__,____—————— : e : _ > / /-
&%g‘ PR RN » ) . - = __2Z;———
e:‘»;é"f'r : ,ﬁi . \ : : .
% X : S
L o The Director Genersl (SPH)

070 the Director General,
Departnent of Post,
Dak=Bhawan, Sensad Yarg,

Ny, Delhi=110001,

o
g%&,f;i; :ﬁnbﬁaﬁﬁﬂw " Stepping up of pay of Shri.Chendan Dab,Poatal

PR g Amuluiont L00(9B),0/0 the C¥.,Bhillong with
PR ; | © bid junior Sate MeD.Tiowooh. '

N _' K ' . ' N, » .
NI _%gfsﬁ Direotorated letter Nos3i=3/35-8PR-1 4100 15=5=05.
- . . - 9 . B . ’ v, .

I  Shrd. Chandan Deb uac recruited as LDC,SBLO vide -
" GeDotimo. NooStafl/B3/1/77 G1de24=7~17 and he joined as IDC on -
12=12«77. (A/N) afber completing prescribed training for one
. woeke Sibe ieDe TASwuoh WAS recraited in the ssme cafre later =
in 1979 and she joined as LDC on 15=6w79 after completing pres—
eribed training. Suri Deb was substantively appointed go LLC
with effect, from 17-3-03 while Swut. Tiewzoh was Substaentively
- appointed ay IDC weeef 27=%=85. So Shri Deb was genior to Sat.
EE T micusoh ond eocordinzly Seri. Deb's name appeared in Gradation
Yo 1i0h at 51.M0.5 while Smb.Tiewsoh’s nese gppeared at Sl.¥o.ils

b o  In the yoar 1986, Sut.Ticwsoh ved working g LDC
" at ﬂhillong Wadlo Shwd:Dob wao vorking in the some oadro at
Guwohatie In Fab'8l o long tornm vadency opooured at hillong in
the. cedre of UDC, As per rule 50 of piT Mariwal Yol-1V when vac=. .
SRR . pnoy ia for loss tnan.aumcnﬁhq”éaﬁﬁﬁ-arﬁéﬁg@ﬁéﬁ%”may'ba rostris-
<0 oted within Ahe office/Jtatlon. Here einve vapancy was for more
- thon 4 months,scope for adhoe arrangement :dhould haye beén 6x=
s tonddand. senior-nost oligible officlal in IDC cafive in the
— Gircle (Bince SBOO stalf belongd to Girele cafire ) should have |
Lm0 been oppointed to officlate. Dat this rixle was not followed by
Gl fhe efiminietration und edhoo srraugenont was confined to the
' office and Smt. Tieusch a Junior LG was allowed to continuo
e Cofficiation in UG cudre i1l her rogular promobion in 1987,
froo s e cirousstances under which this irreguler arrangenent wad
. mafe is not known end nothing has been rocordsd in the £ilc.
Fno then officexs pefe the srrangement ard aloo not aveil-
shle due %o their retariuent/trinsfers Shri. Deb ofcoursd,

- submbtted o T&??@&%ﬁﬁaﬁiﬁﬂ on 14=11-85 t0 Gl ﬁ@iﬂtiﬁ%-ﬁ&t
. 4hio drregulerity end mecking nig elaha e senior 1DC fov adhoo -
;'tFmQMQﬁion £0 Ugg ondre but no declaion was taken lmpedigtely on

hip, reprosontation. | | .

S Both Shri. Deb and Sut.Ticwsoh pasted the tho
- expmination in 1987 oand both were ordered %o join in UDC cadre

on regular basis and they [ joined in July®37,dn UDC r caldre

L L pleo Ombs Tiowsoh wes junior to Shrd. Deb, While gixing pay ba
. higher 08t ,Siube Phovach'o pay was‘fiXﬂd,at;aa1290{m on basis
Ay E@&ﬂg drawn by her in UDC cadre from Fob®66 with DL on.

.,:';;*I [EEAEAN
2 N ﬁ,’ﬂ . .
e P rils Shrh. Deb's pay wes fized at fa.1200/= on baske of

C’i('f}\ 'f"b':, -‘l»-»._- .
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. low #7220 and para 1 of Ditectorate's lettor No.4/7/32<Estt.

~ hiS pay in LDO caldre with DNI on 1-7-88. Thus Shri.Deb has boon
. Sraving less pay in UDC cadre and -Smt.Tiewsoh has veen drawing

. more pay due to hér continued officiation in UDC cadre yrkemx
' priox t0 her regular promotion. . , ‘

! @he:caﬂﬁ‘ﬁégvbeen'examinad by the under signed thor—
uonly with reforonce to the fact otated above an@ GeleiisFe Of
F2(TBI-E~IIL (4)/66 Qtde442.66 reproduced as G.0.I.order bo-

7=1) Ata.4-11%93 and found that it fulfils the conditions

'/niémjbkﬁwa therein and merits for deeision in Pavour of ohrd. Deb.

 Staco Shri. Deb was sonior to Swut.Tiousoh in hoth IDC end UDG
“eofles hie pay can not be less than his junior. therefore Dircct=

orate' may dssue necvssacy order for stepping um  of his gay to
L +2:1230/=(GGuals Snt.Tiewzoh) in the seale of Fe 1200=50=1560 5D

 40-2040 with DL on 1208, Tlie Chicf DPeMeG. hay ploo eoen the

Cegoe and recorded hig definite recommendation in the file.

.’,'. 1(‘ ’

Yours faithfully,

\
\ . v o
3§
( SeluB/ Télﬁ}ﬁ-
CAO/1FA
T : for Chief Pootmaster General,
HolieCirele,Shillong~793001
/ ) >‘.’i - | . LA LR ,
Atcested BY
o M ' f¢
. AdVOChie‘ | ‘ ‘
Yy ‘
o +
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| oy GOVERNMENT OF INDLA AN f
'*"‘_""“‘:““ d DEPARTKENT OF POST - B
IS NEW_DELUI |
*;‘ . . Noo. 2-109/95~paP . Uated ; 11)7}95. ‘
AR 5 | :
e T i |
e The Chief Postmaster General, . | 5
SRS ‘ N.E, Circle, : !
i Shilleng., 793 001, |
o | | | )
f@ﬁay“r, Subjects~ Stepping up of pay of thi LhandrﬁnDeb Postal ,
e Asstt. ICO (ss) |
o i Sir, ‘ ' !
B I am directad to refer to your office letter No,
e,
T  AP/AAO/I1/FIXN/89-90 dated 7.8,95 on the subject cited
b above and to state that the case has been emeined in R /

|
consultation with Integrated finance Advice.‘ P%ease

S arrange to supply the following information for further
Co ~ 1

processing of the cases-

i

 /, (1) ‘Copy of representation eof the ofiic%al submitted

o C(i1) The date frpm which Smt. Tiewsho offitiated as UDC
and wn;ked on the post continuoug)y}

o 2 (i1i) Remarks of the Lircle Office, Why tﬂe proper action
- ~‘ ' could not be taken on the appliqat}on_qf the o6ficial
\,'A\ - v ' and if in offitiating period exceeded to four

' months why the arrangement made notldiscontinued
'ﬁ" Lo and @rdered to offitiate on the rost a: senior
most person,

f
i : .
Yours faithfully,

Attested bY (C.s. PAT“AL)

S0 ' | Section Off icer (}5/21’)
- @M o | i

~

Ty m—— s -3
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| '@‘YV\"nf,'xwu— LT o) M 0\@ :
o | . DEPARTMERT OF POST, | o~
x / OFFICE OF THE CHIEF POSLNASTER GENGRAL. N.E.CIRCLE.SHILIONG~793001
'

Y - NO.AR/ARO/11/PIXN/B9~90 Datod at Shillong the 31st Oct'95.
7. ....To
' The Director General (PAP), ‘
Dopartment of Post, ' h

Val-Bhawan, Sansad Marg,
KEW DENII~110001
gﬁﬂi - Subjects Stepping up of pay of Shri.Chandan Deb, Postif//” ‘
Gk N Asstt, co?sn). C. 0. Shillong, ‘

 Refi= Direéctorate’s lottor Mo.2-109/95~PAP dtd.11-9<g5,

J ¢ 8ir, : ;

Jo R , Information as desired under your aboveloted
1t . 77 letter are furnished below:- \

. ) V '

éﬁ'_' () A copy of the representation of Shri.Chanden Deb submltted
R on 14-11-86 19 sent herewith., "

Smti, Tiewsoh wae appointed as UDC on adhoo basis ob $8=2-86
and she contimed to officiate as such till her regular proe
motion to UDC cadre in July'67 vide C.0. memo No.Staff/584/

- SBCO/UDC/III dtd.3=7=87. She was never reverted from the
post of UDC esince 18=2«86, .

The representation of Shri.Chandan Deb dtd.14-11-86 was

received by C.O0. on 21-11-86 and on exsmination it wae

fourd that the adhoc promotion of Smti.Tiewsoh to UDC

oedre was ordered by the A.0/ICO(SB) vide memo Io.ICO(SB)/

122-1/65 dtd.21~2—8% giving effect of the order from

|. 18-2-86. When his comments were called for, he suggested
ont 30-1-87 to obtain willingness of more IDC's in the

Cirolo, While the case was under process,the rosult of

UDO exemihation was declared and both Shri.Chandon Deb

axd Smti.Tlowsoh were promoted to UNO cadre on roegulap
= “basls vide memo No. Steff/584/4BCO/UDC/ITL dtd.3=7-87,

CUN Both the then A.0/ICO(SB) and APMG (Staff) are no lon-
L ger in service and as such their cemments on the above

mentioned irrognlarities could not be obtained., But 4%

e ' - 18 a faot that Smti.Tiewsoh being junior was allowed to
R ' officiate 1n‘UQg&g§?gg_;gzggg1arLy causing this anomally
AR \ which resulted In drawing less pay by Shri.Chardan Deb
oot who 18 sendor to Smii.Tiewsoh. Therefore ateppihg up of

NS his pay to the level of Smti.Tiewsoh appears to be justi-
I fied, - :
Lo

Boolos~ 1 (one) ‘ Youra(ralthfully)
ew ) “' n ,‘\_._..@ .- .,\_vC'—"‘
L ~ ('A.r;.n\.lc@.ohari)
Attested by (j \//,/” Director of Postal Services (1IQ),
BT ,./ © 0/0 ‘the Chief Postmaster General,
L J M//‘ NoE.Cirecle,Shillongz~793001

7 Advolate,
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/ OFFICE OF THE CHIEF POSTMASTER GENERAL.DN.E,CIRCLE.SHILLOM-=793001

;kfa

-7 10.AR/AAO/II/FIXN/89-90 Dated at Shillong the 14th Feb'96

r . To :

o The Director General,(PAP),

o Department of Post,

i Dak-Bhavan,

FURE Sansad Mar§,

e NEW DEIHI-110001.

.. S.bjects- Stepgin‘gBup of pay of Shri.Chabdan Deb, UDC now

‘1‘ v . PA,I O( ) O/O the Chief PoMoGo ,N.E.Cir()le,shillon‘
S . g with his junior Smti. M.D.Tiewsoh.
CUS 0 Refi- Directorate's letter No.2-1 09/95—1§>AP dtd.11-9~95,
;@it.'h S;r,
i}?j A reminder to representgtion received from Shri.

o Chandan Deb,PA/ICO(SB),0/0 the Chief P.M.G., N,E.Circle,Shillong
o 1 in-respect of the s.bject cited above is forwarded herewith for
-, favour of disposal at your end. The information desired vide your
w070 letter No. mentioned above was also forwarded vide this office
o=+ letter of even No, dtd. 31-10-95

g ff B An early reply in the matter is requested.
i |
g Enclo:~ As above. | | ;
FIa ( M.S.MANDAL)
———. ' Chief ‘Accounts: Officer/IFA,. /
e o for Chief Postmaster General, ‘
it N.E.Circle, Shillong=793001
77 Copy to / :
Sems gy N Shri. Chandan Deb,PA/ICO(SB), C.O. Shillong for infor-
)| matdon, ‘ , S
;4:;:: l : ,-L"'L “Tal
S, ot oA
T [ S \ 4+ - for Chief Postmaster General,
SRR | R ) ~ N.E.Circle,Shillong-793001
Atigsted by / - |
:' .

‘,hj‘r?'-f;{\-} ol?
Lo, Advdcare,
Sy, P00

e R S

e
4
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The Director General (PAP),
Department, of Post,
Dak Bhawan, ' '
" Sansad Marg, .
NEW DEIHI - 110001

" (Thro.gh proper channel)

Subject:~ Stepping wp of pay with my junior.
- i

. Respected Sir, |
¥ Kindly refer to my re.‘3preseutatfion dtd. 3-8-~93,
i 8-12-93,29-3-94,28-9-94, and 7-3=95 regarding 8tepping up of
. Wy pay with my junior Smti. M.D.Tiewsoh., \
e | .
. | In this regard I have not received any comm.nj -
s cation from your good Office, I have already inform yéu about
ol W date of appointment and the two officisls of vis, Smti. M.D,

. ‘Tiewsoh amd Shri. B. Deb, | E

‘ ? | _ I .therefore request yoy kindly %o conéider my
W”M: Case sympathatically and g favourable order may!kindly'be igs-
f 5" . * wed at an early date. ‘ | ;

oY : ‘ 5 !
| |
AL Thanicing you Sir, '
i T
(T . S
i *l Yours 'faithf-J.ly_,

|
e | i
Attostad by {
i L

Sﬂli | CBQZ%)A |
_':;fz }»f ‘ o Advccﬁt& i !
“i ': : a |
dp !
b !
e A"' par 1 . j,;v~~ i
o 3/ L \!: . l
v :L &, | ‘!‘:;‘;i’i‘: : Ts: ‘_I” 5

4 R y 547:\{

Fis

e TAMDET t | a ' T 2016
M1 Place:- Shillong. (Chandak—pep) 14|

4 PA/SBCO, ICO(SB) Séction,
i 0/0 the Chief Postmaster General,
n N.E.Circle,Shillong-793001
! I-,!‘ Sy
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g Elm 'B'he @@mm@fg&i__aﬁa&‘aia’assmﬁwe Tribunal
i : GUWAHﬁ‘f‘E;EENCH : GUWAIIATI
.,}J : TV ’ﬂ.ﬁ_t.i.i».. il .
{*L N qt*ORDER SHEET
AR APPLIGATION NO.  (f\- 132 oF199R
SR | aibiée ea )
T Applicant(s) Sy B Q\,\G\ Bom Deby :
v ‘ IR . |
- Respondequs) LA W\\<3 é?g ' C)w a2l e |
‘, Advocatc for Applncanl s) _]\l\y‘&@xf'\cc 'Q

E: ,~;,.’,;;1 : : . 1] a;‘;’m-'k g("\)\ \(\ C)\'\

g Advocate for Respondent(s) —t\“\

Th"‘: P W1 § b > E {\N(\‘ !
i..‘%:; - L &QY\ C s l ‘_
?:_ i Nths on' the Regrstry Da£64v%'-\\- Order of the Tribunal |
i 14“k31 ' - 11=7-98 & The applicant has filed this applfﬁc
; } o \‘) ’ﬁdvkion seeking certain directions to the
2}; * { Respondents, Facts are 1=
Qj The applicant Shri iChandan-Deb and one
fii - | | Smt .M.D.Tiewddh were working as Lower
“'_';_‘ Division Clerk in'the_fofﬂce of the
3 | Post Master General, éhillongo The
{;i 1 » applicant joined in Lower Divisjion Clerk
“13”' ‘ | Cadre on 24-7-77, whefeas the s ‘4
' Spt.Tiewsoh joined in LDC cadre n
‘ g‘Nw¢Q B B! 13-6-79. Therefore, admittedly Tiewsoh
b rﬁw/ﬂrJ 4 : was juniolk: ‘However, ‘said Tiewsoh was
R “]“A | promoted on adhoc bas%s on. 27=3«83 to
;Efﬁ  ?gE the post of Upper Pivision Clerk and
!‘ '“7‘-"‘1 " ff j thereafter she was diéchargj,ng her

‘ duties as UDC, During that time the
‘Arrggﬁ; " - tapplicant remained in UDC c§dre. There
' was regular selection in 1987 and the
| applicant and Smt.Tiewsoh both were
:H’ @%/{ﬂ | selected and both of them joined as

| Acvm | uDC in July, 1987. But at the time of

iy ’ |

pEen : ‘ : f contd/-
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zﬁ»Ji . o 1-7-98 | joininc in the post the paylgf*”m'__

?Vifij' iw“ L i ,?iewggh was fixed at higher than
kA | that/the epplicant, €ven thoujyi. the

_%ZJ"EV. Tt ' ' applicant was senior.

.;%;7{1 ‘ Being aggrieved the applicant
,%?}”“ 5 | submitted several repre§entatiohs.

T The said representatjonzhave not yet

. ‘ B Lo dlsposed of. Sjtuaﬁed s Lhe
?ﬁﬁ;" E ,fffi"l ‘ ' rn‘lcant has apprccchcu thig it o]
;;ﬁ | by flling this Original: Applicrt*on.
'K@{l We have heard:Mr.Aéx.Roy learned
;iﬂf , o : counsel appearing on behal £ of the
“;Uf, ’u applicant and Mr.G. Sarmé“learnéﬁ “3dadl.

C.G.SoCs On hearing the counsel for the
parties we feel it expedient to dire

the respondents to dispose of the

e

representation as early as poawibleat
any rate within 2 months from the date

of receipt of this order. If, the !
applicant is still aggr%eved, he may %
approach this Tribunal, if so advised, |
Appljication 18 disposed of. No |
order as to costs,_”- m%m\,ﬂ~ 
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f} f The Chief POQt%aster General
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' ! UB:- otcppinq up . of nay case of Shri Chandan Deb, Pohe
L ICo(SH)Co 0o, ~:hillong. : '
lJ -
| S
ol R,
- I am directed to refer to your office letter no.

AP/MNOLLL /P Ean e /8990 dated 31.10.95 on the subject cited

o above>énd state thot the case has been examined in

:i j? consulﬁation with Inteyrated Pilnance Advice., Tt 1s observed

f ,i that stenping up of pay of Shri Chandan Deb s E/;\CGVQer
'ffrwxﬂjnﬁ under GeOole~22 below FR-22 and DOPL O.Ma MO, A77/92-Bstt,(Tay)
-v«'TyJPﬂQ dt, 4°$1993 be.cause of non fullfillirg of fonditlon lald

L ! ‘ -

j~;,4/%[‘§) thereunder. Please inform the official #gccordingly, .
TR

by :“k ‘ f) l
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(HADHURT DABRAL SHARMAY
\ ASS'T, DIRECTOR GENERAL(Eo) o
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Shri Chandan Ded
~Vg~-
Union of India & Orse.
~ And -
~ In_the matter of :

Written statement submitted by the

respondents

The respondents beg to submit a brief history
of the case vhich may be treated as a part of

the written statement.

( BRIEF HISTORY OF THE CASE )

Shri Chandan Deb, wes recruited as IDC SBCO/ICO
vide Memo No. Staff/89/1/77 dated 24 .7.77 and he joined as
IDC at Tinsukia HO on 12.12.77 (A/N) after competing pres-
cr:i.be‘d training for one weeke. 8mtie. MeDe Pievwsoh was
recruited in the same cadre later in 1979 and she joined
as IDC on 13.6.79 after completing the presoribed training
Shri Deb substantively appointed as LDC wee efe 17+3+83 and
Smtie Tiewsoh wee«fs 2743.83 vide C+0. Memo No. Staff/584/
LDC/Coni‘- dated 3.12.84, so, Shri Deb was senior to Smti.
Piewsoh in IDC cadre by virtue of their recrui“bment/a.ppointment .
In Gradation Iist also Shri Deb's name appears at Sl. 8 while |

Smti. Piewsoh's name appears at Sl. 11.
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In the year 1986, Smti. Tiewsoh was working
as IDC at Shillong while Shri Deb was working in the same
cadre at Guwshati. The then AD/ICO promoted Smti Piewsch
to officiate as UDC in Feb'86 against a vacant post at Shillong
where she continued to officiate till her regular promotion
to LDC cadre in July'87. Shri Deb on the other hand, though
senior to her in LDC cadre, was working as IDC only. He then
represented thet vhen such a long term vacancy was available,
he being senior, was not allowed to officiate whereas his
juhior was allowed by the administration in violation of the
provision of rule 50 of P&T Man. Vol IV. |

ég///// Rule 50 enjoins that when vacancy is not more
than one month duration, the arrangement may be confined to
the officials at the gstation/office where vacancy ocours but

when the vacency is for more than one month but up to 4 months,

arrangerment may be confined to officials in the office, Sub-
Divigion or Division where vacancy occur Since in the instant

, case the vacancy was for longer period the arrangement should

‘ have been extended to the officials in the circle as a whole

t (since SBCO staff are circle cadre staff Jo Circumstances
under which the provision of the rule was not followed cannot

| /bé‘said at such a distant dete. Moreover, the then officers
//ﬁf’ who made the arrangement are not available due to their

// transfer/retirement. However, Shri Deb when came to know of

/ / - it, he submitted a representation on 14 .11 .Sf to C.0. pointing
///// out this anomaly and seeking his claim.égwéénior IDC for
adhoec promotion to UDC cadre and vacancies were also available |
at that time. He was then ordered to officiate as UDC on

promotion on 19.5.87.

;z N
| =
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Shri Deb and Smtie Tiewsoh appeared in the
exanination for promotion to UDC ocadre and the result was
out in the meantime and both of them joined as UDC on regular

basis in July'87 and their pay in the higher post was fixed

on the basis of pay drawn before such promotion. Shri Deb's

Pay was fixed at Rse 1200/« with INI 1.7.88 based on his pay
in IDC cadre+ But Smti. PieysHoh's pay was already fixed

promotion to UDC cadre and therefore, she contined to draw
pay in UDC scale ‘\;hich made to fix her pay at Rs.1200/~ in
July*87 with INI on 1.2.88. Thus Shri Deb was drawving less
w /p/av/ in UDC cadre and Smt. Piewsoh was drawing more pay due
/ to her contined officiation in UDC cadre prior to her regular
/ promotion. There was provision in G«0.I. order No. 8 below
FR=22~C (GoIMoFe OM Noo F2(78 )-E-III(A )/66 dated 4 .2.66)
and as per para 1 of Dte's letter No. 4/7/92-Bstt (Page~1)
dated 4.11.93 for removal of such anomzly by stepping up of
pay of senior to the level of junior in the higher post subjec‘l;

to the following conditionse

/} ae+ Both the junior and senior officials should
belong to same cadre and identical post.

Y be Scales of pay of them lower and higher posts

st

should be identical.

 a

Here Shri Deb & Smti. Piewsoh both were in same
LDC cadre and promoted to the same UDC cadre. This it fulfils
the condition at (a) above. Both the IDC and UDC posts carry
the scale of pay which fulfile the condition at (b) above, In

both cases FR=22-C was applied for fized pay in UDC cadre.

In the LDC cadre Shri Deb was drpwing higher pay than
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tahn Smti. Tiewsoh. It could be same but it cannot be lower
than the junior official. But this anomaly happened due to

-
allowing Suti. Piewsoh a junior official %o officiate on adhoc

in UDC post depriving the claim of senior ( Shri Deb ). By
virtue of his seniority, Shri Deb should have been given the
adhoc promotion before Smti. Piewsoh .

The case was referred in the Directorate by C«0.,
Shillong under No. AR/AAO/H/Fim/89-30 dated 31410495 but the
Postal Directorate rejected the claim of Shri Chandan Deb under
No. 2-109/95-PAP dated 3.12.1997. It appears that Shri Deb
was not conveyed the rejection of his claim by the Directorate
though it was received by this office before filling O«A+ No. 132
of 1998 by Shri Deb.

Being aggrieved, Shri Chandan Deb has approached
the Hon'ble CAT, Guwahati and his application was admitted under
no. 132 of 1998 and Hon'ble CAT Guwehati disposed the case by
an order dated 1.7.98 directing the respondents to dispose the
repregentation within two months.

However, Dte's letter No.2-109/95<PAP dated 3.12.97
rejecting his claim was noticed by him on 27.11.2000 yhile working
with a file in the office. He obtained a photo copy of the same .
Nows, Shri Deb has again approached the Hon 'ble CAT, Guwahati
for redressal of his grisvances and his application has been

adnitted under No. 82 of 2009,

- PARAWISE COMMENDS.

1. That with regard to para 1, 2, 3, 4(a)and 4(b),

the respondents beg to offer no comments.

2. That with regard to para 4.c, the respondents beg

| to state that admitted to the extent that a vacancy was occurred
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and Smt. Piewsoh was allowed to work in the vacancy on tempo-
Tary measure and continued until she became regular in that
cadre although she was junior to the applicant, which does
not constitute any right for stepping up of pay of the senior
official because adhoc promotion of the junior is basically

& Question of administrative exegency and difficulty that the
administration may face if, even short term vacancies have to
be filled up on the basis of Circle seniority by calling g
person who is stationed in a different place in the region
remote from the region where the vacancy arises and that too
for a short duration. This is essentially a matier of
administrative policy. .

RPurther, it is clear that neither the seniority
nor the regular promotion of the applicant was affected by
this officiating local arrangement and as such the applicant
who has not officiated in the higher post earlier, will not

get the bvenefit of proviso to fundamental rule = 22,

3 That with regard to para 4.d, the respondents
beg to state that admitted to the extent that on promotion
to UDC cadre pay of the applicant was fixed at Rs. 1200/~ 4
while pay of Smt. Tiewsoh was fixed at Rse 1230/~

Fixation of pay on promotion to a higher post is

governed by FRs 22 (IXa XI) vhich was formerly FR. 22-g
— —_—

‘(Relevant portion is in annexure ~ A J. -

Therefore, for fixation of pay on promotion, the
Pay in the lower post must be increased by one increment in
that pay scale and his pay should be fixed at the stage next
above in the higher post of this notional pay arrived at in

the lower post. According to the proviso of FeR.=22 (I Xa XI)
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Smt . Piewsch has officiated in the higher post on earlier
occasion and her pay on promotion to the UDC cadre was fixed
under FRe 22(I)XaXI) vhich should not be less than the pay
she was drawing in higher post because of she last held that
higher post and the period during which she drew higher pay
in the last or any previous occasions shall count for increment
in that pay thus, if the period exceeds twelve months the
official is entitled one increment in the higher pay scale .
Her initial pay, therefore, on her regular promotion has been
fixed taking into account not merely her entitlement on the
basis of her notional pay in the pay scale of the lower post but
8lso taking into account the last pay drawn by her while she was
officiating in the higher post. FeR. 26 also inter=-plia provides
counting of all periods of duty in a post towards increment in
that post (Relevant postion of F.R. =26(a ) is annexed in

Annexure =B ) . |

4e That with regard to para 4 «, the respondents
beg to state that it is a fact that Shri Chandan Deb represented
against the anomaly in fixation of his pay with reference to
his junior Smt. MeD. lPiewsoh. The case was sexsmineg at this

end and was forwarded to the Postal Directorate .

5e That with regard to para 4.f, the respondents
beg to state that the matter of faet is admitted. The repre-
sentation dated 348.83 from Shri Chandan Deb was forwarded to
the Directorate by this office on 16.8.93. It appears from
Directorate's letter dated 27.10.93 that the redpresentation
wvas not received by them. A copy of the representation was

again forwarded by this office on 16.11.93,
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5. That with regard to para 4.5 to 4.j, the
respondents beg to state that the paras sre admitted.
Te That with regard to para 4.k, the respondents

beg to state that it is a fact that the applicant submitted
repeated representation and reminders for setting the ano-
malies right regarding his pay fixation with rei‘erence to his
Junior Smt. M.D. Tiewsoh, but as the case was to be decided
by the Postal Directorate this office forwarded all these

representations and reminders to Postal Directorate . |

8e That with regard to para 4.1 to 4«1, the

regpondents beg to offer no comments.

9. That with regard to para 5.i to para 5.ix,

the respondents beg to state that the applicant is not
entitled to any relief because higher pay of Smt. Tiewsoh

was fixed in the higher post on regular promotion because

of her officiating in that post, the applicant during the
period of vacancy was working outside the station where the
vacancy occurred and the vacancy was filled up by a junior

due to administrative exegency which thus does not const itute
eny right for stepping up of pay of the senior. The increased
pay drawn by a junior either due to adhoc efficiating/regular

service rendered in the higher post for periods earlier than

the senior, cannot, therefore be an anomaly in strict sense
of term ; because pay does not depend on seniority shaw alone,

nor seniority alone is a criterion for stepping up of pay.

10. That with regard to para 6, 7 , 8.1, 8.ii

8.v, the respondents beg to offer no comments.

yerificationcce
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Dubx being authorised do hereby verify and declare
that the statements made in this written statement are true

to my lnowledge,information and believe and I have not suppre=-

ssed any material facto.

And I sign this verification on this 43 +th

day of ngw , 2001,

L auD

eclarant «



